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FOTJRTEENTH KERALA LEGISLATII'E ASSEMBLY
FOIJRTH SESSION

AUI,LF,TIiI - PART II
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No. 154

Bud!.t for thc v.rr 201?-20 t 8 rnd Votc or Accourt _

Rcromm.ndrtlor of th. covernor

Th€ Covemor has madc necessary r€.ommendation undcr Aiicle
202 (l) ofthe ConstiMion oflndia for laying fie Annual Financial Sratemcnt

for the financial year 20 I 7-20 I 8 b€fore rhe Kemla Legistarive Ass€mbly.

The Govcmor has also made neces$l/ recommendation under Article
203 (3) read with Anicle 206 of thc Conniturioo of India for noving
Demands for crants on accounr for 2017-2018 and for obrrining a Vote on

Account for th!€e monlhs from AD.il lo Junc 20 I ?.

V lC Bebu Pr.l(r!h,
Sccr.t ry


